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Shvi 8, M. Banerjee: Question
No. 78, which is allied to this, may
also be taken up with this,

Mr. Speaker: Can they be taken
together?

Shrl B. R. Bhagat: Yes, if you
agree.

Mr. Speaker: Yes.

Purchase of Tyres by Ministry of
Defence

+
*58. Shri Madhy Limaye:
Shri Yashpal Singh:
Dr. Ram Manohar Lehia:

Will the Minister of
pleased to state;

(a) whether it is a fact that the
Army Headquarters had issued
directions that the tyres purchased
from the quota imported through the
State Trading Corporation (men-
tioned in the 84th Report of the
Public Accounts Committee) should
not be sent to the forward areas;

(b) whether these instructions
were not carried out by the Ordnance
Depots by sending some of these
tyres to the forward areas;

Defence be

(¢) whether any action has been
taken for violating these specific
instructions of the Army Head-
quarters; and

(d) if not, the reasons therefor?
The Minister of State in the Minis-

try of Defenoe (Shri B. R. Bhagat):
(a) No, Sir.

(b) to (d). Do not arise.

Purchase of Tyres by Ministry of
Defence

*73. Sh1t Madhu Limaye:
Dr. Ram Manohar Lohia:
Will the Minister of Defemoe be
pleased to state:

(a) the total number of tyres for
which orders were placed by the

Orgl 4nswers  CHAITRA 6, 1880 (SAKA)

Oral Answers 914
Depots directly or through the Direc-
torate-Gieneral of Supplies and dis-
posals from the stock mentioned in the
64th Report of the Public Accounts
Committee;

(b) the total emount paid for pur-
chasing these tyres;

(¢) whether the orders were for
standard tyres or cross country tyres;

(d) whether it is @ fact that no
inspection or test was carried out of
these tyres before accepting them;

(e) whether responsibility of the
officers concerned has been fixed in
the matter; and

(f) it so, whether any proceedings
have been instituted against the per-
sons responsible for these purchases
and acceptances?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Orders placed by the Central
Ordnance Depot, Malad, for 4,400
tyres directly and 7,100 tyres through
the Director General of Supplies and
Disposals,

(b) Only 9,910 tyres were actually
supplied against the orders referred
to in (a) above. The total amount
paid for these 9,910 tyres is Ras.
34,78,734.

(c) The orders placed by the Cen-
tral Ordnance Depot, Malad, directly
were for Standard Tread Pattern
tyres. ‘The order placed by the
DGS&D was for Track Hard Road/
All Purpose tyres,

(d) Only visual inspection was
carried out by the Inspectors. No
testing was, however, carried out.

(e) and (f). ‘The matter is still
under investigation.
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Mr, Speaker: Yo have resd it
aiready,
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Mr. Speaker: Please put yow
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Ny feld: fMmwog &
wwrr ! AR and § fir tw aey w1 o
aft frr mr 1T T AR X
Shri 8. M. Banerjee: Place it on

the Table.
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Mr. Speaker: This is all history.
He should come to the question.
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oY W Wy v A ofr aff W ¥ W
Fad I Y Wy & HT Wy av |
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T o & oY avw e wfafy fod
¥homwer b g s g T
ag e Jay wfafr o fd &

Mr. Speaker: But ultimately it is
the Question Hour.

WMo T wge wfgar : wdY 9%
AN gragh: qwr 521

Qw Wit wrer - i o offd

Wro U wge wfgar ;- wfid
@ B @l X S s s,
Afprem & o A

Shri K, K. Chatterjee: On a point
©of order. During question hour, he
can ask a question. How can he go
.on reading something?

Mr. Speaker: He is pointing out that
part of the PAC report and asking the
Minister g question 1n connection with
that part.

uommﬁﬁw:w%
T o3 gu Fa WSt ag ¥ @
T | T A A fe
#% ar afafy 7 wfes @ w@
AwTHFGYl AQTAAFE. ..

sft fore aomor @ ag gRE &
R § %@ a ¥ AT g W
W FET ] |

Mr, Speaker: If every Member
‘begins reading like this, the question
Jhour will be over soon.

o vW wige wfpn ;. ag
wrelt ot % § 1 A @ et aw ¥
en e XAt agr
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“It has been stated in the
that the delay in conveying
decision of the Ministry to
DGOY and the DGSD was
because the file was taken
Ministry of Home Affairs
vestigation on 20th April 1
and appears to have been receiv:
back on 25th June, 1983."

8
a&FEgﬁi

29 wiw ¥ 25 YW aw gt 7Y
Triw @ TR & fr a3 sréart
X W e Y AgE T W@ W
TAmg y qE @ v W9 fisc
v gfafs ¥ oF Al ¥ SRw @
grarit v dfr g :

“The Committee are unable to

appreciate the type of attitude on
the part of the DGSD. ..”

W qg dfegr Ay

“The consequences of the type
going off while a defence vehi-
cle 15 on the road are serious.
Obwiously this fact escaped the
notice of the officer concerned
who passed the order. ”

(Interruptions).
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Tto v NG Wi : oA Wt
¢ gk oar Tl )

off Wo o WeRy : Wgh % WRAAT
W g § ag & wor @y | wEr e
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fowg A, IR TR AP WA N
wx wat & W F e, aw W
wA ot W2, Rl oy § Wik It
sarr 7w W fewmar arr 30

gt A% wo W wfwfe feerd o
garer § g qare a7 IE e
o To Yo ¥ Wit & wr QY § WK
Tg ® weredt ¥ gwfay e
¥ 1 fo WMo To Fo €W A WA
Tgo Ho o Q,mﬁm%m
sTawT E AT AR ..

Shri Jyotirmoy Basu: Let us cut it
short. The question is, has he gone
on leave preparatory to retirement
or release?

Mr. Speaker: Kindly sit down. The
question was long and naturally the
answer also would be long. We can-
not help it.

oft Yo Qo WX FVo Qo dro Y
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Ty W ) (AR ¥ ot o v
¥ ant o weh § s & g
fiw womrT wy ot go & wv oafer mft
il

o ¥o o W : wgt aw wifwdr
T W, ..

Mr. Speaker: It is a good idea, We
should consider it. Let us go to the
next question.

Shri B. R. Bhagat: May I suggest
about the procedure?

A aEeq A wgr & fe af v
W W & s g g
wd ) fo et et At WA §
g T G W e weh oo
wrémd grir Jaat feid o WS WY
ot § | g NI A A o &
W g
Shri H. N. Muokerjee: Sir,. ...

Mr, Speaker: A suggestion has
been made that the new Committee
shoulq go into it. I have called the
next question.

Shri H. N. Mukerjee: He has not
given a categorical assurance. The
point is....

Mr. Speaker: It is an important
question. But one cannot elicit the
whole information. I realise it is an
important question and therefore the
Public Accounts Committee could
naturally go into it and give more
details about it.

Shri H, N, Mukerjee: The Public
Accounts Committee’'s report weas
before the Government for nearly
five months and even then, the Minis-
ter comes with a very equable state-
ment with regard to this matter and
& person who is alleged to be respon-
sible hag gone on retirement or some-
thing like that. So, the whole matter
appears to be so ‘debioys that some-
thing has got to be done heve
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and now and not merely hypothetical
afeuiances about some kind of inves-
-tigation by the new Public Accounts
Committee de novo which would
mean a lot of waste of time and other
kinds of annoyance.

Mr. 8peaker: One cannot elicit the
‘whole information.

Shri H. N. Mukerjee: Sir, I want to
ascertain from Government the rea-
sons for the delay in the matter of
action over the explicit recommenda-
tion of the Public Accounts Com-
mittee which took a very grave view
of the transactions which were alleg-
ed to have taken place. I want to
know why Government has delayed
doing anything in this matter.

Shri B. R. Bhagat: There has been
no delay. The hon. Member 13 a
very old and senior Member. The
procedure of the Parliamentary Com-
mittee is all laid down. This con-
cerns various departments—the
Defence Ministry, the Commerce
Ministry and the Supply Depart-
ment. They all are in communica-
tion with the Public Accounts Com-
‘mittee. On their recommendations,
action is taken and it is reported to
the Committee, and that is why 1
suggested that the new Public Ac-
counts Committee can always take
notice of this and do whatever they
think proper. There is nothing
‘wrong.

Mr. Speaker: I think that in the
Question Hour, one cannot go much
more into it. Perhaps some other
method will have to be adopted. It
is a very i .portant question. Now,
I go to the next question.
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et s Ny ?

Shri K. K. Shah: I can assure the
hon, Member, after going through all
the records—] am prepared to give
proof—that so far as the announce-
ment of results is concerned, AIR has
been absolutely impartial,





